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Title: Statement regarding Government Business for the week commencing the 9 December, 2002.
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SHRI M. CHINNASAMY (KARUR): Sir, the following item may be included in the next week's agenda:-

The Union Government should come forward to bring a suitable legislation, empowering States to have their
reservations for OBCs and SC/STs of their own, as per the existing population of the concerned States and other
prevailing conditions here.

SHRI SUNIL KHAN (DURGAPURY): Sir, the following items may be included in the next week's agenda:-

i. For strengthening Centre and State relationship implementation of the recommendations of Sarkaria
Commission is necessary.
i. The workers of unorganised sector should be brought under the Provident Fund.
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SHRI BASU DEB ACHARIA (BANKURA): Sir, | would like the following items to be included in the next week's
business:

1. The Government has decided to close down Smith & Stain Street pharmaceutical unit. This unit is located at
Kolkata. The Government had not made any attempt to revive this company. There is uncertainty in regard to
payment of VSS to the employees.

2. The AAIFR has sent back the winding up decision of BIFR and has asked to review the decision of winding up
of Durgapur and Barauni units of Hindustan Fertilizer Corporation Limited. The Government should submit a
proposal before BIFR for the revival of two units of HFCL.

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, | suggest the following items for the next week's agenda:

1. The fishermen engaged traditionally in fishing are in poverty due to large-scale mechanized fishing and entry
of multinationals and corporates in this field. Their children are not getting good education and jobs as they get
no reservation in this competitive field. To raise them to the level of others, it is necessary to give them the
status and benefit of the status of Scheduled Tribes.

2. The backlog for jobs for Scheduled Castes and Tribes are to be filled up. The beneficiaries should get full
benefit of their Constitutional rights. The State Governments who have not conformed to this Constitutional
obligation should be made answerable and necessary legislations in this regard may be brought forthwith. Job
opportunities for minorities also may be safeguarded and action may be taken urgently.
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a€..(Interruptions)
MR. SPEAKER: The House will now take up ltem No.11, Calling Attention.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, before the Calling Attention is taken up ...(Interruptions)



MR. SPEAKER: Shri Dasmunsi, as per the procedure we should take up Calling Attention first and then comes
‘Zero Hour'.

...(Interruptions)

MR. SPEAKER: Let me go by the procedure.

...(Interruptions)
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MR. SPEAKER: You know the procedure. | am bound by the rules. The rule says that the House will take up the
Calling Attention first.

...(Interruptions)

MR. SPEAKER: The Calling Attention stands in the name of three hon. Members. The first name is that of Shri
Laxman Giluwa.



